
Covernnrent of Jamnr u and Kashtrlir

ueoartmcnt of Law, Justice and Parliamentary Affairs
' Civit Secretariat, Srinagar

Notification'
Srinagar, 24th August, 2023

S.O 441 .-In exercise of the powers conferred by Articl"

1.34 of the Constitution of India, the Lieutenant Govemor in

t,onsultation with the High Court of Jammu and Kashmir arrd

i.JuLfl -a the Jammu and Kashmir Public Service Commission

lrcreby make the following amendments in the Jammu and Kashmir

t.:ivil iervice (Judicial) Recruitment Rules' 1967 notified vide SRO-

5 rlated 04.01.1968; namelY:-

l. In rule 3.-

(i) in sub-rule (b)'

Kashmir", the

substituted;

lor the words "Constitution of Jammu and

words "Constitution of India" shall be

(ii) in sub-rule (c), affer the word "Kashmir"' the words "and

Ladakh" shall be added

2. After rule 4' the Follo\J"'ing

namelY.-

shall be inserted as rule 4(a);

rvation.- Reservation of posts in favour of

Castes, Scheduled Tribes, Other backward
".{(a). Rcse

Scheduled

Classes and other reserved categories including penons

with disabilities shall be in the manner and to the ext€nt as

is orovided for the Govemment services in the Union

i#." "a Jammu and Kashmir subject to such

;n;;;;t or modifications as the High court mav direct

from time to time."

3 After rule 5, the following shall be added as rule 6; namely'-
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"6. Residence.- A caniidate must be a domicile of Union

f"rn,""1 "if""u 
and Kashmir as defined in rule 3 of the

i^."," 
" 

anO Kashmir Grant of Domicile Certificate

itr"""i*O Rules, 2020 or resident of Union Territory of

Ladakh as defined in clause (4) of the Union Tenitory of

iaaaUr n'esiaent Certificate Order' 2021'"

ln Appendix 'A' to the rules-

(D in Paper-A for the Preliminary Examination:-

(a) in entry (b)' the words "and Constitution of Jammu

and Kashmir State" shall be omitted;

(b) entry (c), (d), (e) and (f) shall be substituted by the

following entrids respectively' namely:-

* (c) The Code of Criminal Procedure' 1973 '

(i) me Inaian evidence Act' 1872'

(") L" l"ai* P-el Code' t860'

i0 th" Lilnit"tion Act' 1963'"

(it) in Paper-B for the Preliminary Examination:-

(a) entry (d), (e)' (0 and (h) shall be substituted by the

following entrics respectively' namely:-

( (d) The Code of Civil Procedure' 1908'

ie) me negistration Act' 1908'

(O The Transfer of Property Acl' 
'18'?: ' ^^^

(g) The Jammu and Kashmir Residential ano

Commercial TenancY Act' 2012"; and

@) entrY (g) shall be omitted'

5. In APPendix "8" to the rules'-
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in Compulsory Paperc for Main Examinatlon:-

(a) in PaPer-lI' in

Constitution of Ja

omitted;

cntry (b), the words "and

rnmu and Kashmir State" shall be

(b)in PaPer-lll'

substitutcd b)

namelY:-

entry (a)' (b) and (c) shall be

the following entries respectively'

"(a) The Code of Criminal Procedure' 1973

(U) tt 
" 

tnalun f idence Act' I872'

i.i Ti," lnairn Panel Code' I860 "

(c) in PaPcr-V,

substituted

entry

bY

(a), (b) and (c)

the lollowing

shall be

entries

respectivelY, namelY :-

'(a) The Corle of Civil Procedure' 1908

rui Th. Limitation Act' 1908'

(ci The Registration Act' 1908 "

(d) in PaPer-VI:-,

(i) entry (a) and (c) shall be substituted by

the foltowing entries respectively'

namel,v:-

..(a) Thc Transfer of Propertv oit' 1t*?: .,-,'io)*" 
'u*rn' 

and. Kashmir Residentral

anrl Commercial TenancY Act'

2ol2;';and

(ii) enrY (b) shall be omitted'

in Optional Papers for Main Examination;-

(a) in Paper-I' entry (c) shall be omitted;
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(b)in l'apcr-lV, in cntry (a), for the words "The

Jamnru and Kashmir Contract Act", the words

"The Indian Contract Act, 1872" shall be

substituted;

(c) in Paper-V, entry (a), (b) and (c) shall be

substituted by the following entries

respectively, namelY -

"(a) Srrits. Valuation Act, 1887.

(b) Court Fees Act, '1870.

(c) The lndian StamP Act, 1899'"

(d) in Pa^per-VI, in entry (d), for the words "Land

Acquisiti<.rn Acf'. the words "The Right to Fair

Cor,rpensation and 'fransparency in Land

Compensation, Rehabilitation and Resettlement

Acl" 2013'; shall be substituted'

6. For the word "Munsiff' wherevcr appearing in the mleq the

words and sign "Civil Judges (Junior Division)" shall be

substituted.

Bv order of Licut.urnt Coverllor
sd/-

(Achal Sethi)
Secrctary to GovernmeDt

Dated.24-08-2023.
t t,, I rrtr'-lLrd/51/?022-l(t

( olr \ ltr lhc;

I l'inancial Conlmissioncr (Adi'ir"!''l Lricf itcreiarl ) llonle Dcpartment'

i 
''.,tt.lo"iS*.,ar) 

to llre I reulerrarrl ('ir?crnor' J&K Srinr8ar 
l

i l;;;;;3;;;;.', lJii:K)' Mrnisrrv ol Honre Allairs' Govcrrmenr of lndia' New

l)clhi.
a i:un',rnirrion", Secrctary to Govcrlrlrcnt' Ceneral Administration d-cpartmcnt'

; R";;;i.;; ccncral, High Corrrt, of Jammu and Klsllll jrlld. Ladakll' at

' ili,i,'r. ,n]"'it'*i,i tEi',""'" to tii' l"tt"' No 5770/RG/GS dated 09-03-

202.
u i""r",ury, Law and Justicc. 'Jtrion Ic;ritory of LaJakh

? tlnder Secretary to cot""'''tn" oi-i"oi"' Dtp"n'ntnt of .Jarnmu' 
Kashmir

and Ladakh Affairs, Minisrry "i ri""t" 'lir'i*' 
This is with rcfercnce to his
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r. 
'l',r 

No. ll0l2/14/2021-SRA' dated l6-08-2023'
::,': ,:,;;;. ,;;;'; ;; Kashrnir Public servicc commission' ar srinasar'

,';,:::i:;1;il;;ilgv' e'"t'i'"' and uuscums' r&K' Srinasar'

; :::;;i' *il;;;;, "b'ou",u,"n' Press' srinasar ror publication rn an

. \traordinary isiue ofGovcrnmcnt Gazette'

l'r rvate Secrelary to Chief Secretary' J&K for information of Chief Secretary'

i':l;il i:;;i, ;"-slcretarv to bo'"^'"nt' Department of Law' Justice

rrlrl P.A. for information of Secrctary'

l,'tl website, Department of Law' Jusricc & PA

i.rI S""tion, Department of LJ&PA (w 7 s c)'

t oncerned file.

cA
.0 L 7t

(Ashish GuPta)
Additional Secretary to Govemment
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